- (By Advocate - Shri S;K. Garg)

CENTRAL ADMINISTRATIVE TRIBUNmf JABALPUR BENGH, JABALPUR
Origina; App;iéétion No. 754 of 2004
Jabalpur, this the 20th day of September, 2004
Hm:ble Shri Madan Mchan, Judicial Membér

2nil Kumr Nahar,) Son of late

Munna LRl Nehar, aged sbout 27 years,

Unemployed, R/o,. Gh amapur,! J abaJ_p ur,

' District Japbalpur (MP), ees Applicant

"vVversus

1. Union of India, through Secretary,

Minlstry of Postal and Telegraph,
New Delhi,

2. The Chief Post Master General,
- Machya Pradesh Circle,

3. Swerintendent,: Post Offices, :
Jabalpur Division, Jabalpur CMP) . eses Respondents

ORDER (Orag_._)_

Heard the learned counsel for the applicant,

2e By filing this Original Appj_ication the applicant'has,
c;aiméd the following main relief s

"(i) to issue suitablé directions to the respondents
to give compassionate appointmeént to the petitioner
on any Class-IV post in any place of Department
within a fixed period."

3. The brief facts of the case are that the father of
the applicant late Munna i1al Nahar was an employee of the
respondénts and he died during his service on 6,.,11.1999.
After_his death the applicant and his mother both applied
for campassionate appointment, The respondents asked them
to submit certain relevant documents but no order is
passed so far by the respondents even after submission of

the relevant documents by the applicaht. The ]_,earned
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‘ - applicant
counsel for the applicant submits thatthe/will be satis-

- fied if the respondents are directed to consider his fresh

representation which will be filed by him and decicde the

same within a specified period.

4, In view of the aforesaid submission of the applicant,
I girect the applicant to file a fresh representation
regarding his claim giving all details within a period of
one month from today, to the respondents, If the appiican't-
complies with the aforesaid, then the respondents are
directed to consider the said representation as well as
the present OA as a part of'the repmsventation and decide
them by passing a Speaking, detailed and reasoned order,:
within a period of three months from the date of receipt
of such represe%ztation and OA, The applicant igzségxected
to send a copy of this _Yorder' “alongwith the copy of the

OA to the respondents within the aforesaid stipulated
period, | |

4

Se According]_.fyéj the _Origikna.'}l. App;ication stands
disposed of at the admission stage itself.,

o (Magan Mohan)
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